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DATE OF DECISION 7th December 1992.

Shri N.Re RKami and Others

Petitioner
.
Shri D.V. Maeta Advocate for the Petitioner(s)
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Union of Inglia and Others Respondent
Shri Akil K“‘Fres’hi Advocate for the Respondent(s)
t
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' |
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|

1. Whether Reporters of I@Pcal papers may be allowed to see the Judgement § “
s

2. To be referred to the R;eporter or not § *

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be|circulated to other Benches of the Tribunal ? **
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Vatva Road, Isanpur, Ahmedbad.

Advocate Shri D.V. Mehta

Versus

Sanchar Bhav
Street, New

Post Master
Gujarat Circ
Ahmedabad.

neral,
, Aghram Road,

~tendent of RMS

Advocate Shri Akil Kureshi

ORAL JUDGEMENT
In
0.A.192/1990

Per Hon'ble Shri R.C. Bhatt

n, Agam Nigam Soci.,

Applicants.

Respondents.

Date 3 7-12-1992

Member (J)
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ty Three Applicants have filed theéssapplicationg

ion 19 of the Administrative Tribunal Act, 1985

‘ relief that the respondents be directed to
ference of remuneration of the applicant®s in
they were paid less than regular employees
licants have further prayed that the respondents

to give all benefits which were given to the

of T.A. 218/1987 by the Judgement dated e

17th Janué&y 1989, as the present applicants are similiarb
\ |

situated ﬂith the applicants of that case,

2 IﬁL applicants are working under respondents NoO.3

Senior Sugprintendent of R.M.S. Rajkot, as Sorting Assistany

They have
appointmen

submitted

|
|
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produced collectively at Annexure A-1l, their
~O

tg *orders. The learned Advocate for the applicamtt

+hat in a identical case of Sarvshri A.V. Pathak

and other

Tribunal

CeH igi|qe)
Vs. Union of India and Others decided by this
L
12th October 1992, them application was partly

g o~ O Aecionem LW TRALIGTST N

alloweﬁL With the direction that the application in that

cased filgp before the Tribunal be treated as represent-

ation as
case and

the decisi

iff it is filéd before the respondent no.2 of that

consider the same on merits. In the light of
~

on previ ' HSusly given by this Tribunal in

R e
TeJAe 218/#987 - - pass the speaking order.
74
3. The learned counsel for the respondents submitted

that in V%Ew of the directions given in O.A. 191/90,decided

by this T4

~ : -
ibunal on 12th October 1992 . 3 7*\“

Hcal diregtion may be given in this matter also.
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order. |

ORDER

The appiication is partly allowed. We direct the
second reSpondént, Post Master General Gujarat Circle,
Ahmedabad, to tireat the present application filed before
us as representation, as if £t is filed before the said
authority and to consider it on merits, in the light
of the decision| of this Tribunal in T.A.218/87’aaé
copy of which i% produced at Annexure A-2 and tﬁen to
pass the speaking order after considering the represent-
-ation of the applicants within two months from the date
of receipt of this order. If the applicants feel aggrieved
by ultimate order of the second respondents, they are
at liberty to approach tnis Tribunal according. to law.
The applicacts should forward the enclosures and copy of

oelen oy
this Tribunal td second respondent to enable . . the said

r~

authority to consider the case within the stipulated pericd.

No order as to cost.

(B L

(R.C. Bhatt) (N.V.Krishnan)
Member (J) Vice Chairman.
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;j‘~3 3 M.AL 203/93 in D.A. 192/90
3. '?AT.?‘ fOFF'CE REPGRT ’ ORDERS.

14.5.23 This M.A. 203/93 is filed by the original
respofpdents to extend the time twe months to
complﬁ with the order passed by this Tribunal in

Oe&A. 192/90 which was decided on 7th Decernber,1993.

t

1 This bgpLication for extension ¢ ime is filed

O

£
on 22Rd March, 1993 which shows that the copy of
the MJ§A. was also served on the learned advocate
for tlle original applicant. No reply is filed to

N b

this ff.A. We extend the time as prayed for

i’ commenficing from 22nd March, 1993 meaning thereby
that it will expire on 22nd May, 1993 before

: which [date the compliance must be made as per

our oiger in QO.A. No further extension will be

givend | M.A. is disposed of.
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(M.R.Kplhatkar) _ (R.C.Bhatt)
Member (A) Member (J)




